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IN THE CENTR 
ADMINISTRATIVE TRIBuNAl, HYDERAa2fl BENCH AT HYDEPABAD 

O.A.NO. 

tween .g 
	 Date of Order: 6/7-93 

S 

Divisional tailt'ay Mtnager, (D3) 
South celitrai Railway, Secunderabad, 

Prrrnz,ncnt "y Inr-rctor (Con) 
S.C.Rly, Secunderabad. 
thieQ Signal Inspector, 
Signal & Telecorrrnunication Department, 
S.C.Rly, Secunderabad. 

l4Dplicants. 

and 

1.  D Mo\Icht'. 

Presiding Officer, Lébour Court, 
Narayanaguda,, A P. IArderabp& 

Respondents. 

For the hpplican-tsL Mr.NJ - .Devraj, Sc for RIys. 

For the Respondents: 	 .. 	 - 
THE RON' BLE Mfl.JUSTICE V.NEELI4rRI RAO : VICE CHAIRMAN 

AND 
THE HON'BLE MR.P.T.TIKUVENGAIy 

The Tribunal made the folloyJinc' Order:- 
- 	 -. - 

in C.M;P.No. - 67 /83 is suspended until further order's. 

Issue notice to the fsespondents. 

Post the case on 6.9.93. 

To 	 - 
I. The Divisional Railway Manager (B.G) 3C.Rly, Secunderabad. 

The Permanent Way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department; S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, 1-tyderabad. 
S. One copy to i-lr.N.R.Devraj, SC for Elys. CAT.I-iyd. 

One copy to Mr. 	- -. 	 - 
One spare copy. 	 - 
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TYPED BY 	- 	COMPARED E\ 

CHEC}D BY 	 APPROVED BY \ 

IN THE CENTRAL ADNINISTPATIVE TEL 
HYDERAB2-W BENCH AT H2DERABAD 

MI1.3USTICE V.NEELADRI RAO 
VICE CHgIRMAN 

MJD 

THE HON1 SIJE M1/A.B.GORTY ; MEMBER(AD) 

4D 

THE NON' EkE 4R.T .CHANDPASEKHAR REDDY 
I 	 ME?;IEER(J) 

AND 

THE HON'BLE 1,1R.P.T.TIRtJVEhTCfl7M 

Dated s i 6 -i —1993 

0 niDER/JUM& 

M.A. /fl.A4?  C.A. No. 

O.A.No. 	93 

Admitted and Interim directions 
issued 

-!t _ 

AlldfJed 

Disosed of with directions 

Dis)4issed 

Di4rtissed as withdrawn 

Dimissed for default. 

Re/iecEed/ Ordered 

	

No order as to 	S. 
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